
,l

o
0a)(.9 cDd63d

Govemhcnl of KeEla

Re8n. No. KERBIL/20 12145073

dared 5+2012 *ith RNI
Reg. No. KL/TVIN)/634/2015-l?

2017

ceog @m)od
KERALA CAZETTE

Gro(TDC(l)CO6lDo
EXTRAORDINARY

GDot6coleocor'l LolaDlcr)6)ds)oE)l(md
PUBLISHED BY AUTHORITY

o'loloxrxmr{oo,
oolesl

Thiruvananthapuran,
Friday

o|ce'ro 6 .I

\,6I. VI J

omd'l

No. l'*
l.lrh Mrtha l9l8

GOVERNMENT OF KERALA

L.rf (Lcgislf, tion-B) Deprrtment

NOTIFICAIION

No.22loll-eg. Bl/2017/Law. 3n1 Februury,2017
Datel, Thiruvutunthapurun, 2 I rt Makaran. I I 92

I4th MrSt"n%8.

The lbllowing OrdinaDce promulgated by the Govemor of Kemla on
the 2nd day of February, 2017 is her€by published for geneml information.

By order of the Governor,

B. G HARINDRANATII,
Law Secretory.

r33aa/20r rs I



'--r.!'

ORDINANCE No. 2 OF 2017

THE MADRAS HINDU RELIGIOUS AND CHARITABLE

ENDOWMEN'I'S (AMENDMENT) ORDINANCE, 20I?

Promulgaled by the Govemor of Kcmla in the Sixly-eighth Year of
the ReDublic of India.

AN

ORDINANCE

.lu her to ame d the Madras lIindu Religious a d Charitable

Endowments Act, 1951.

Preamble--w{ErE^s, it is expedicnt funher to amcnd the Madras

Hindu Religious and Charitable Endowments Act, l95l (Madrar Aot XIX

of l95l) for the purposes hereinafter appqring;

AND WHLREAS. the l-egislative Assembly of tbe Stale of Kerala is nor

in s€ssion and the Govemor of Kemla is satisficd thal circumtt.nces exist

which render il necessary for him to take immediate action;

Now, T!!REFoRa, in exercise of the powers conferred by clause (l)
of article 213 of the Constitution of India, the Govemor of Kerala is

pleased lo promulgate the following Ordinance:-

l. Short title and cottme cemeht,-(I) This Ordinance may be

called the Madras Hindu Religious arld Charitable Endowments
(Amesdment) Ordinance, 2017.

(2) It shall come into fbrce at ooce.
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2. Act XIX of lgst to he Tentporuril! amend€L-During the period

of operation of this ordinance, the Madms Hindu Religious al|d Charitabl€

Endowments Acl l95l (Madns Acl XlX of l95l) (hereilafier refcrrcd to

as lhe principal Act) shall have elTect subjccr to the amendmeDls

specilied in sectiors 3 to 5.

3. Amendment of secti.,t ,/J *ln section 13 of the principal Act'-

(l) for sub-section (l), the following sub-soction shall be

substituted, namely:-

"(l) Every Arca Committee shall consisr of s€ven mcmbcrs

rppointed by the Govemment, namely:-

(a) ono mcmber from Schedul€d castes or Scheduled

Tribe Commuitres;

(b) one woman memberi

(c) one philosopher of Hitrdu Rcligion or p€rformer of

temple an or a p€rson who has aulhorcd works on Hindu literatute; and

(d) four other members.":

(2) in sub-section (2)' tbr lhe words "two yea$"' the words

"four yea$" shall be substitutcd.

4. Amcndment ol sealio, J9.-In sub-section (3) of sectiod 39 of

rhe principal Act, for the words 'two yea6", the words 'four years" shall

be substitured.

5. Special provision relaling lo lhe etisting members of the

Areo Conmittee unil non-hereditary ln'rtees 
-Notwithstandiry 

anything

co aincd in the principal Act' the existing Chahnan and membll3 of the



Area Commitlee and the non-hereditary trustees shall cease to hold oliice

as such Chairman and Members of the Area Committee or the

non-heredilary trustees, as the case may be, on and from lhe datc of
commencemenl of the Madras Hindu Religious and Charitable

Endowmenls (Amendment) Ordinance, 2ol7 (2 of 2017').

P SATHASIVANT

GOI/ERNOR,


